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RAJYA SABHA 

Friday, 28th February 1958 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

LEAVE  OF ABSENCE  TO  SHRI N. 
RAMAKRISHNA IYER 

MR. CHAIRMAN: I have to inform 
Members that the following letter dated the 
22nd February, 1958, has been received from 
Shri N. Rama-krishna Iyer: 

"I sustained fracture in my right leg in a 
motor accident on 5th January, 1958. My 
leg is in plaster and I am confined to bed. I 
have to remain so, under medical advice, 
for a month more. Consequently I am 
unable to attend the Twentieth Session of 
the Sabha. I request you to get the 
permission of the Sabha to be absent from 
the meetings of the Rajya Sabha in its 
Twentieth  Session." 

Is it the pleasure of the House that 
permission be granted to Shri Iyer for 
remaining absent from all meetings of the  
House  for  the  current  session? 

(No hon. Member dissented.) 

MR. CHAIRMAN: Permission to remain 
absent is granted. 

RESOLUTION REGARDING RESER-
VATION OF SEATS FOR SCHE-

DULED CASTES AND SCHEDULED 
TRIBES IN PARLIAMENT AND 

STATE LEGISLATURES— continued. 

MR.  CHAIRMAN:     Mr.     Rajabhoj, you 
have taken 17 minutes; you have 13 minutes 
more. 120 RSD— 1 

 

MR. CHAIRMAN:   Yes, but still 13 
minutes. 

 



1789 Reservation of [ RAJYA SABHA ]     Castes and Tribes        1790 
Seats for Scheduled in Legislatures 

 



1791 Reservation o/ [ 28 FEB.  1958 ]       Castes and Tribes      1792 
Seats for Scheduled in Legislatures 

 



1793 Reservation of [RAJYA SABHA]     Castes and Tribes        1794 
Seats for Scheduled in Legislatures 

 



1795 Reservation  of [ 28  FEB.   1958 ]       Castes and  Tribes       1796 
Seats for Scheduled in Legislatures 

MR. CHAIRMAN: Importance does not 
depend on the length of the speech. 

 

MR.   CHAIRMAN:   No.    Hurry  up. One 
minute. 
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MR.      CHAIRMAN:Resolution 
moved: 

"This House is of opinion that the period of 
reservation of seats in Parliament and in the 
State Legislatures provided for the members of 
the Scheduled Castes and the Scheduled Tribes 
in the Constitution should be extended from ten 
years to twenty years." 

There is an amendment by Mr. Patil. He is 
not here. Therefore, it falls. The Resolution is 
before the House for discussion. Shrimati 
Lakhanpal. 
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MR. CHAIRMAN: Mr. Agnibhoj, you can 
speak now, but don't get excited. 

SHRI R. U. AGNIBHOJ: Very well, Sir. In 
the very beginning, Sir, I believe that this may 
be my last chance to speak on this subject in 
this House, and therefore I pray for your 
indulgence to put my point of view fully 
before this august House, and I shall try my 
best to be as calm, as cool, as reasonable and 
as argumentative as possible. 

MR.   CHAIRMAN:   Quite   right. 

SHRI R. U. AGNIBHOJ: Sir, in the very 
beginning, by way of personal explanation I 
must say that I am a hundred per cent, 
nationalist. From the age of 13 years I joined 
the struggle for independence and worked 
with Sardar Patel, Mahatma Gandhi and our 
dear Prime Minister, Pandit Jawaharlal Nehru. 
I courted jails seven times, and from that day, 
i.e. the 13th of April, 1924, up to this day, 
without even a moments break, I am a 
Congressman—the Jalianwalla Bagh day. 

Sir, I am a believer in human rights and 
dignity, and at the same time, I believe in a 
classless and a caste-less society. I am 
through and through nationalist and I want 
that my nation should prosper, should become 
greater and should be consolidated and 
honoured so that no power in this world can 
ever be able to raise even a little finger against 
my nation and against my country. Sir, the 
proof of my sincerity or making the nation 
casteless and classless is this: When I was a 
Minister in Madhya Pradesh, I got, according 
to  Mahatma   Gandhi's  principles  and 
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sayings, my two nieces married to Brahmin 
boys in 1950 and 1952, and, Sir, it should not 
surprise you that in the same way I live with a 
Brahmin lady even today. Therefore it can be 
seen that I am a believer in a casteless and a 
classless society. But, Sir, to my great 
surprise, to my great disappointment and to 
my great regret, I find that the nation—I may 
do anything, but the nation—is going in the 
back gear, not in the forward gear. Even the 
greatest people of my nation and responsible 
people think in a wrong direction and act in a 
way which is prejudicial to nationalism. 
Rather it is an anti-national action. 

Sir, I must point out that I take the 
Constitution to be very sacred and I bow my 
head before the Constitution, because it has 
been drafted by the greatest minds and the 
greatest people of my nation. The wisest 
people of the day, the wisest Prime Minister of 
the day and the wisest and responsible people 
of the day, provided some protection to the 
minorities when they drafted the Constitution. 
Why did they do it? Because they thought that 
the people were depressed, the people were 
oppressed, the people were suppressed and 
they were poor, half-fed and half-naked, and 
they were not educated and therefore they 
were helpless. So, with these good and honest 
intentions the Constitution-framers provided 
some protection for the minorities and they 
provided for reservation for ten years. But, Sir, 
the reports of the Commissioner of Scheduled 
Castes and Scheduled Tribes have been 
discussed here year after year, and I can give 
quotations from those reports to prove that the 
work of the Central Government, and 
particularly the State Governments, is far from 
satisfactory. Go through all the reports and 
you will find that the work done in this 
direction by the Government is far from satis-
factory. Then, Sir, when that is so, are you 
going to take away these reservations and 
protections and leave us in conditions which 
are far from   satisfactory?   Do  you  want  to 

keep us IH a condition which is admitted to be 
far from satisfactory? I don't think so. In that 
case what are you going to do? 

Sir, I have got very great respect for 
motherhood, and especially in this House I 
have got very great regard and motherly 
feeling for the ladies throughout except one or 
two. Therefore, Sir, with my due respects and 
with due honour I want to contradict Shrimati 
Chandravati Lakhan-pal. I hope she would 
excuse me for doing so. She is sisterly to me 
and she is motherly to me; she is a great lady 
and a great nationalist. But when she says that 
we Harijans are responsible for these caste 
distinctions, she is totally wrong. Sir, we are 
not responsible for this separatism. It is the 
Hindu society, the caste-Hindu Society, and 
especially the Brahmin society, which is res-
ponsible for the depression, suppression and 
separation of the Scheduled Castes. When I go 
to mandirs, they drive me out of the temples. 
When I go to a well, do the Harijan people 
drive me away? Do the Harijan people believe 
in separation? It is the Brahmins and Pandits 
who take the dunda and drive me away, but 
you blame me and you blame the Harijans that 
we are responsible for this separation. No, we 
are not. You are responsible. If it is my fault 
to live with a Brahmin lady, for that you 
persecute me. Then, who is responsible? You 
or me? Sir, preaching is different from 
practice. So, I want to tell you that, though 
there is protection, still we are persecuted. 
When I spoke last on the report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes, the Home Minister, Mr. 
Datar, said that I was bitter and unfriendly. It 
is true: 

"Satyam   Bruyat   Priyam   Bruyat 
Apriyam  Satyam  Na  Bruyat." 

But it is my lot that I am required to tell the 
bitter truth. Truth is bitter and unfriendly. 
Therefore, I said that I have put on this white 
cap   .   .   . 
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THE MINISTER OF REHABILITATION AND 
MINORITY AFFAIRS (SHRI MEHR CHAND 
KHANNA) : Where is it? 
SHRI R. U. AGNIBHOJ:  I am coming  to  you.   
You  are  a  better man. I   have   had   this   white   
cap   for   35 years,  and if it is not now    on my 
head, it is in my house, and I do not want that 
there should be any black spot  on   it,   but  at  
the  same  time  I may submit that a black spot on 
the cap is not so material as the blackness of heart 
which is more dangerous in   this   country.   I   
feel   that  people are   dishonest   in      their   
professions. They are not sincere,     they are not 
true to    their profession    that    they want to 
uplift the Harijans  and the backward classes, 
Adivasis and minorities.   Who are the 
minorities?    The proposition    is    true that    the 
whole country  is   backward  and  suppressed 
and depressed.   At the same time, it is     true that 
it  is  a minority     who rules   the      country,      
the      minority people who are wise, who are 
active, who  are people  who want  to  crush and 
suppress    the other    minorities. They are ruling 
the country.    If all the  minorities   of  this     
country  are united,  they would    turn themselves 
into   the  majority   and   the   minority rule 
which is there would be thrown away.    This 
communal     caucus    will be thrown away.   That 
day will come if   you   do   not  mend   your      
house, your minds  and  your actions.    That day 
would come very soon, when the minorities   
would   throw   you   overboard. 

I tell you why we want constitutional 
protection and reservation. In the Lok Sabha 
there are so many Harijans and Adivasis, because 
there is reservation, but in this House there are 
five or six of whom one is Agnibhoj, and he is 
going to be butchered, yes, butchered. If your 
intentions are honest, if you are really sincere, let 
Agnibhoj go to hell, throw him into the street, 
but why don't you bring 40 Harijans into this 
House? If you are sincere, here is a test of your 
sincerity and honesty. Therefore, you are 
dishonest in your 

professions—I  mean  the   Government of 
India—and it has shaken my faith and  I  have 
got  no     confidence.   I would pray   to God, 
and our   voice will not go in vain.   I have got 
due respect to Him.   You    are    creating anti-
national     feelings.     You     learn from 
Mahatma   Gandhi.      Mahatmaji and 
Thakkar   Bappa   have   done   so much for us 
and we are grateful to them.      Thakkar 
Bappa     was     the greatest soul who served 
us, and you are anti-Thakkar and anti-
Mahatma-ji,   anti-national.   Therefore,      I 
say that looking to these circumstances, I 
would    request my friend,    Shrimati 
Chandravati    Lakhanpal,    and many friends 
like her to revise their opinion that    we    are 
responsible    for    this reservation.    It is you, 
who are responsible, it is the higher caste 
caucus, who do not want us to live with self-
respect and  dignity.   Therefore,  with due 
respect to you,  I say    that Mr. Rajabhoj's 
Resolution      should     be accepted.   Thank 
you. 
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SHRI H. N. KUNZRU:   (Uttar Pradesh) :  Mr. 
Chairman, when the Constituent Assembly 
passed article    334 of the Constitution    it     
was     well-understood that the disabilities  
from which  the  scheduled  castes   and   the 
scheduled tribes were suffering would not be 
removed in  10    years.   Some Members of the 
Assembly, therefore, moved Resolutions with 
the object of removing    this    limit    of    
providing that Parliament     should    have     
the power to   amend   article 334 in    the 
ordinary  way.   This  amendment was not  
accepted  by  Dr.   Ambedkar  who was  the  
Chairman  of     the Drafting Committee at that    
time    but    some observations made by him 
will interest  hon.   Members.    It  appears  from 
his speech  on the  25th August,  1949 that he 
himself was in favour of continuing the 
reservation of seats for the scheduled  castes  
and     the scheduled tribes for  a  longer     
period  than   10 years  but he  pointed out    that    
the representatives  of    these    classes,    a 
majority  of whom     belonged  to  the Congress     
Party,     had     themselves opposed the 
maintenance of this provision  for  a  longer     
period than  10 years.   But he made no secret of 
the fact that he himself thought that the period 
provided was not enough for the  development  
of     the     scheduled castes   and  the  
scheduled  tribes.   He pointed out    that the    
other classes that had   enjoyed separate  
representation had done so for a fairly longer 
period before 1949.    The Muslims, he pointed 
out, had enjoyed it practically for about 60 years 
and the Christians   had   enjoyed   it   for   
about   28 years.   To suppose,      therefore,   
that 

the scheduled classes and the scheduled tribes 
would be able to stand on their legs in a 
period of 10 years seemed to him to show an 
inadequate understanding of their position. 
With regard to the scheduled tribes, he said: 

"For the scheduled tribes, I am prepared 
to give a far longer time but all those who 
have spoken about the reservation to 
scheduled castes and scheduled tribes have 
been so meticulous that the thing should 
end by 10 years." 

This makes it clear what was in the minds of 
even Members of the Drafting Committee 
when article 334 was 

passed. I think, most of the 12 
NoowMembers   believed    that this 

question would be carefully looked 
into before the period of ten years expired and 
they felt almost certain that it would be 
extended so as to give the communities 
concerned the protection that article 334 was 
meant to give for an adequate length of time. 

We have to see whether the purpose of 
reservation of seats has been achieved. One 
has only to read the reports of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes to realise that this purpose is 
far from having been achieved. In the matter 
of the provision of funds, the Central 
Government has been much more liberal than 
the State Governments. A sum of Rs. 39 crores 
was provided in the First Five Year Plan and I 
think a sum of Rs. 91 crores has been provided 
in the Second Five Year Plan for the 
development of the backward classes. But the 
Report of the Commissioner for Scheduled 
Castes and Scheduled Tribes shows that the 
State Governments, generally speaking, have 
not taken as much interest in this question as 
the Central Government has. This is another 
reason, Sir, why we should be prepared to 
accept Shri Rajabhoj's Resolution. 

Anyone who has any acquaintance with the 
state of things prevailing in 
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the country will, I think, be fairly prepared to 
admit that if the reservation of seats is 
discontinued, say in 1961, the progress of the 
Scheduled Castes and the Scheduled Tribes 
will be seriously affected thereby. The 
Government can say, no doubt, that they are 
doing what they can to give scholarships to the 
children of these classes for their education; 
that they have reserved a certain number of 
vacancies in the public services for members 
of these classes and so on. But it has to be 
remembered that the existence of the 
representatives of these communities exercises 
a real pressure on the Government and makes 
all the members of this House to realise that 
they owe a duty to the Scheduled Castes and 
the Scheduled Tribes which should be 
discharged as quickly and as effectively as 
possible. If these reservations were taken away 
and their number went down as a result of it, I 
have no doubt that the feeling of Members of 
all sections of this House with regard to this 
question will not be the same as it is now. This 
is another reason why I am in favour of 
acceptance of Shri Rajabhoj's Resolution. 

There is just one more point that I wish to 
refer to before resuming my seat. Consider, 
Sir, the provisions made in Schedules Fifth 
and Sixth for the administration of certain 
tribal areas in Assam. Can any one say that the 
necessity for having these Schedules will end 
by 1960 or 1961? I am sure that these Sche-
dules will not be deleted from the Constitution 
very soon. This means that the backwardness 
of the tribal people will continue for a long 
time and that it will be necessary to treat them 
on a special footing. It is necessary, therefore, 
that their special position should be 
recognised in the matter of reservation of seats 
in the legislatures al£Q. I may refer to one 
thing in this connection. Tribal Advisory 
Committees have been provided for in the 
Constitution and they are to consist to the 
extent of 75 per cent, of the representatives of 

these communities in the legislatures. It will 
become totally ineffective on the present basis 
if the reservation that is now provided in 
article 334 were taken away. I know that the 
Tribal Advisory Committees can still continue 
to exist. But they will not enjoy the same 
representative position that they do now. It Is 
quite clear, therefore, that if we seriously 
mean to do the best that we can in order to 
improve the condition of the backward 
classes, including the tribal people and the 
members of the Scheduled Castes, it is 
necessary that the reservation of seats for the 
Scheduled Castes and the Scheduled Tribes 
should continue for a longer period of time 
than the ten years period and that article 334 
ought to be modified accordingly. I, therefore, 
wholeheartedly support the Resolution moved 
by my hon. friend Shri Rajabhoj. 
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SHRI H. N. KUNZRTT: Think of the effect of 
the withdrawal of the right that we are discussing 
even from, the scheduled castes in the country. 

SHRI H. N. KUNZRU: May I ask my hon. 
friend whether he realises what the effect of the 
withdrawal or reservation of seats, at least on the 
tribal people, will be ? Can any Government 
seriously propose to withdraw this right, say, 
from the tribal people in Assam? The whole 
State will be in a blaze if any such unwise thing 
were done. 
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suffered under certain dominant communities.    
That  was a strong  movement.   It was some 25 
years ago. One community      dominated   the   
political field and they captured all the seats in  
the Legislature relegating  all  the other 
communities to the background. Then     those      
communities      jointly started a movement not 
only for seats in the Legislature but also for seats 
in the services.    Then the cry arose from the 
members of the    dominant community that here 
and there certain-people who were there to 
organise a separatist   movement     would      
spell ruin to our country.   But in fact that 
movement  succeeded   and   they   won 
reservation     of     seats,     particularly 
reservation of seats in the Legislature. i   But, by 
and by    after several    years that    separatist    
outlook    had    gone. They  had  developed  
socially,  educationally  and  financially    as  a  
consequence of which that separatist outlook was 
not there.   Now members of those communities  
can contest    seats freely, not on the basis of 
reservation, but as members of any other commu-
nities.   They can get easily elected to the 
Legislature. Now there is no cry. Why I illustrate 
this is to show that this  demand for reservation 
will not have led to separatism.    It is not  a 
movement   out   of  separatist   outlook or   
mentality   but   out   of   legitimate demands that 
they should have   their place in the body politic, 
among other communities^    It   is   because   of   
this view  that  our  Constitution  has provided  
protection      to   the   Scheduled Castes and 
Scheduled Tribes, and to serve   that   purpose   
our   Government has  been  preparing 
periodically  lists of   Scheduled   Castes   and   
Scheduled Tribes with a view to provide ample 
protection and also amenities for their social and 
economic development. Now the  demand  is   
there.    This     period prescribed according to an  
article of the  Constitution would not be suffi-
cient.     It   will   not   sufficiently   help them to  
achieve  the end within the prescribed period.    
Therefore the cry is that that period should be 
extended,   that is,  the    amenities    for    the 
Scheduled     Castes     and     Scheduled 

SHRI N. C. SEKHAR (Kerala): Mr. Deputy 
Chairman, I rise to offer our full support to 
the Resolution moved by Mr. Rajabhoj. Our 
esteemed friend Dr. Kunzru has very clearly 
argued to justify the demand for extending the 
period of reservation of seats in Parliament 
and State Legislatures provided for the mem-
bers of the Scheduled Castes and Scheduled 
Tribes. 

Sir, it is a surprise to me that certain 
Members came forward to oppose this 
Resolution on several pleas, and one of such 
pleas is that this demand for reservation will 
lead to separatism. You know, Sir, I come 
from a State where there was a strong 
movement for separate reservation of seats in 
the local Legislature  for  certain 
communities   who 
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Tribes should be extended to 20 years, i That 
demand is there and it is a strong demand. Very 
recently we had a conference in the Central 
Hall of Parliament House with States Minister 
representing the welfare activities in the 
respective States in which the same demand 
was put forward, and it was a legitimate 
demand. That extension has to be granted by 
the Central Government and in view of that it is 
also legitimate and just to extend the period of 
reservation for the Scheduled Castes and 
Scheduled Tribes in the local Legislatures as 
well as Parliament. Sir, allowing this 
reservation for some further period will not 
lead to separatism. Rather it will provide some 
political education to the members of the Sche-
duled Castes and the Scheduled Tribes to work 
hard and depend on themselves instead of 
depending on the Savarana members. 

Well, Sir, I could not exactly follow what 
our friend, Shri Deokinandan Narayan, said. 
But what I understood him to say is that the 
responsibility of seeing that the Scheduled 
Castes and the Scheduled Tribes people are 
uplifted rests with the Savarana people. Of 
course, the members of the Savarana 
community have helped them for the last 37 
years. I remember the day when I joined this 
movement in 1921 when I was 13 years old. 
In those days we were trying to sit along with 
the Harijan boys, to spin clxarfcfias and to 
produce yarn together, because that was the 
first type of work which we started to bring 
up the Harijan boys with a view to do away 
with untouchabi-lity and unapproachability. 
Since then, of course, it was the Savarana 
Hindus who took the initiative to work among 
the Haxijans with a view to bring them up 
along with the other developed communities. 
Now it is the duty of the Harijan friends also 
to take the responsibility to work among them 
and also to help them in taking to industrial 
and other constructive activities, so that their 
men may   also  come   up   along   with   tho 

other communities. I know, it will take some 
generations to achieve that objective. I do not 
think this objective can be fulfilled within ten 
or fifteen years. It will take more than that no 
doubt. I know that some communities in our 
part of the country were suffering and it took 
them generations to become equal to the other 
developed communities. So, Sir, all sorts of 
facilities should be provided and should 
continue to be provided so that they may also 
come up to the level of other developed 
communities. With that end in view, it is only 
just and proper to extend the period of this 
reservation. If there is no reservation, I can 
vouch that no Scheduled Caste member or no 
Scheduled Tribe member can be returned to 
any local Legislature or to Parliament. I know 
that unless there is reservation   .   .    . 

DR. W. S. BARLINGAY: They have 
actually come in Parliament. 

SHRI N. C. SEKHAR: That is because the 
people at the helm of affairs are compelled to 
select them as candidates. 

DR. W. S. BARLINGAY: They came in 
spite of the Congress Party   .   .   . 

SHRI N. C. SEKHAR: Of course, that was 
so only where they had some influence. 
Anyway, I will come to that point. It may be 
that they worked not only for the Harijan and 
Scheduled Caste people, but they worked for 
the people as a whole in the national interest 
in that area. In that case, certainly the people 
of other communities would vote for them. I 
do not say that all parties are like that. Even 
among the political parties it is not that these 
Scheduled Caste people are in the leadership. 
They are people in whom these people have 
no sufficient confidence. They are there 
because they were selected on the basis of 
reservation for the Scheduled Castes and the 
Scheduled Tribes. And that is why, Sir, they 
are insisting  upon  continuing this  
reservation 
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number of them in proportion to their 
community population, could be returned to 
the local Legislatures as well as to Parliament. 
Other members are selected in certain other 
areas, but that is a rare phenomenon. And 
unless some reservation is provided, I am sure 
that the number of Harijan members who are 
now seen in the Legislatures will not be 
returned because it will be very difficult for 
them to be selected for that purpose. Because 
there is reservation, we are bound to find out 
some Harijan members or some Scheduled 
Caste members or some tribal men to contest 
for election, for example, in Assam, Orissa, 
Bihar and in certain other places like Santhal 
etc. Unless there is reservation, such tribal 
people cannot be returned. On the other hand, 
the other leaders, in the name of these tribal 
people and Scheduled Caste people, will go 
and contest and get themselves returned to the 
Legislatures. So, Sir, in the given situation in 
our country it is necessary to extend this 
period so that the Scheduled Castes and the 
Scheduled Tribes may enjoy their legitimate 
right of being returned to their respective 
Legislatures. Sir, with that end in view, this 
demand is quite just and justified, and the 
Government and this House should see their 
way to accept it, unless, of course, the mover 
withdraws it. So, I support this Resolution. 

SHRI P. N. SAPRU (Uttar Pradesh): Mr. 
Deputy Chairman, Sir, I should like to express 
my very strong sympathy with the Resolution 
which has been moved by Mr. Raja-bhoj. I 
think the question of extending the period 
deserves to be considered by us in a very 
sympathetic spirit. Indeed, speaking for 
myself, I would extend that period. Now it is 
vastly to the credit of our Constitution-
makers, of our founding fathers, that they did 
not approach the task of Constitution-making 
in a 

doctrinaire spirit. They approach the task in a 
realistic spirit. They knew that the Scheduled 
Castes and the Scheduled Tribes had suffered 
a very great deal in the past. They knew that 
they needed protection, and they knew that 
effective protection could be secured for them 
by enabling them to share political power. It is 
not enough for you to employ a few depressed 
class people or Scheduled Caste people in 
your services. It is not enough for you to give 
them educational scholarships. It is further 
necessary that they should be made to feel that 
they are partners in the great undertaking of 
governing this country. Therefore, under 
article 334 it was laid down that there would 
be reservation for them for a period of ten 
years. There is nothing sacred about that 
period. There is nothing sacrosanct about that 
period, and the feeling among the Scheduled 
Castes is that that period should be extended. 
We have not only to think of the Scheduled 
Castes, but we have also to think of the Sche-
duled Tribes. We are not yet out of the woods 
so far as the tribal areas are concerned. With a 
great deal of effort on our part, and with wise 
statesmanship on our part, the Kohima 
Convention was arrived at, and that has 
generated a feeling among the Scheduled 
Tribes that we mean well by them, but they 
have got to be integrated emotionally with this 
country. Now, how are we going to 
emotionally integrate these tribal people, these 
Scheduled Caste people and these Scheduled 
Tribe people? We cannot do it by merely 
lecturing to them on national unity. Nations 
have never achieved unity by lectures on 
national unity. We need, in concrete life, to 
give them a feeling that we mean to do justice 
by them. Justice must not only be done, but 
must also appear to be done, and it is for that 
reason, I think that this problem of continuing 
this reservation should be viewed by us in a 
large-hearted and sympathetic spirit—because 
it is only large-heartedness which will enable 
us to preserve and strengthen our national 
unity. Any bookish approach 
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will not help us to solve our problems. You 
can consult many authorities; they no doubt 
say that for working democracy there must 
be no reservation of seats for any communi-
ty, because if you have any reservation, you 
introduce communalism, but do not forget 
that here you have a joint electorate, and a 
joint electorate preserves national unity. The 
member elected will be answerable to a 
common electorate. Therefore, this is 
something which must not be forgotten by 
us. 

Another point is this: I rather like these 
multi-member constituencies. You must not 
forget that the Scheduled Castes are 
economically backward; they have not the 
finances to run a Parliamentary election or 
an election to the Vidhan Sabhas in the 
country. If they are associated with s. non-
sch .Juled caste candidate   .   .   . 

DR. W. S. BARLINGAY: That applies  
even  to  municipal  elections. 

SHRI P. N. SAPRU: Yes, it applies to 
municipal elections even. The candidate 
contributes something, the political paxty 
contributes something to the election 
expenses, and it becomes possible for him to 
face the electorate. If you do away with 
multi-member constituencies and have 
single-member constituencies, then it may be 
financially impossible for them to approach 
this vast electorate. You cannot depend upon 
political parties to nominate the requisite 
number of scheduled caste candidates for 
election to Parliament or to the Vidhan' 
Sabhas. To do so would be to impose an 
impossible burden on political parties. You 
know, that there are ■groups in political 
parties, that there -are parties within political 
parties, and the question of representation 
which is to be given to the Scheduled Castes 
or Tribes will get mixed up ■with party 
politics of the parties nominating them. I 
think, it is therefore, undesirable from that 
larger point of view to deny them some 
reservation for some time. Well, we had 
hoped that ten years would prove 

a sufficient period, but from what    I can see, 
that period is not sufficient, and  the 
Commissioner for  Scheduled Castes and 
Scheduled Tribes has suggested    that    that   
period    should be extended for the Tribes.    
You cannot extend   that   period   for the   
Tribes without extending it for the Scheduled 
Castes as well, for to extend that period  you   
will  have   to   modify  or change article 334 
of the Constitution, and if the     Constitution    
is    to     be amended, then you must amend it 
so as   to   satisfy   the   demands   of   both 
the  Scheduled  Tribes  and  Scheduled 
Castes. Whether the period should be 15 years 
or ,20 years, I   cannot say. I think that a 
period of twenty years is not too large. A 
twenty year period would mean extending the 
concession of reservation  by  another ten 
years. Surely in  these ten years we would 
have been able to carry through the Second  
Five  Year Plan,  we     would have been able 
to carry through the Third Five Year Plan,  
and we shall be probably in    the    midst    of    
the Fourth Five Year Plan, and    during that 
period  it  is  almost certain  that they will 
advance economically,  they will advance 
educationally,  and they will  be  able  to  
stand  on  their  own feet.   Once  a   
community   begins     to feel that it can do 
away with crutches, I do not think it is likely 
to   stick to them. After a time the community 
itself will  begin   to    feel    that    the J 
crutches are a    drag on its progress. 
Therefore, generate among the Scheduled   
Castes   the   feeling   that   their best 
safeguard is    their    ability     to stand  on  
their own legs,  and    help them to do so 
during this period    of ten or twenty years,  
and if you are fair to them, I am certain that 
they will be loyal to the country, they will be 
attached to the country,    because let us not 
forget that they are flesh of our flesh, bones of 
our bones. 

Mr. Deputy Chairman, I will tell you an 
incident which came to my knowledge. My 
wife is interested in a scheduled caste 
institution, and she takes a good deal of 
interest in it, which   is   located  in    our   
compound. 
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[Shri P. N. Sapru.] She attends invariably 
their annual function, and speeches were made 
in an annual function by some scheduled caste 
teachers which were of a bitter character 
against Brahmins. My friend, Mr. Agnibhoj, 
too made an attack against Brahmins. 

SHRI R. U. AGNIBHOJ:    Rightly or 
wrongly? 

SHRI P. N. SAPRU: Rightly or wrongly, I 
cannot say. I do not think that you can ever 
conquer hate by hate. She came back after that 
meeting in a very distressed state of mind. 
"See what I have been doing to them so far, 
and yet they are so bitter." I asked her to give 
up that attitude. For several centuries we have 
been treating these classes badly. Their sub-
conscious mind revolts against us, and if they 
say something, let us put it down to that. It is a 
process of catharsis, as psycho-analysts would 
say, in their case, and perhaps without this 
they will not be able to reconstruct their 
personalities. The point that I want to stress is 
that it is important, it is vital, it is in the 
national interests that this problem should be 
viewed by Government in a large-hearted 
spirit. Presided over as the Home Ministry is 
by our eminent leader, Pandit Govind Ballabh 
Pant—and we have his spokesman here in the 
person of our esteemed lady Deputy Minister, 
Mrs. Alva—I am certain that this problem will 
be viewed by the Home Ministry in a large-
hearted  spirit. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 p.m. 

The  House  then  adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half-
past two of the clock, MR. DEPUTY CHAIRMAN 
in the Chair. 

DR. W. S. BARLINGAY: Mr. Deputy 
Chairman,   Sir,   I  have    heard     with 
great  interest  the   speeches   on    this 
Resolution which have been delivered 
in  this  House.     I  am  sorry  to    say, 
though   I   say  so  with   great   respect,. 
I   that several speakers have really miss- 
!   ed the main point of the Resolution. 
I   This Resolution has got a very limited 
scope.    The Resolution reads: 

j "That   this   House  is   of    opinion 
that the period of reservation of seats in 
Parliament and State Legislatures   .    .    ." 

We are not talking   here,    so far as the  
Resolution  is   concerned,   of   un-touchability 
generally.   Because so far as   the  question   of  
untouchability  is concerned,    I  don't  suppose  
there  is any single person in this House who 
has  the slightest sympathy  with untouchability.     
But   the   point   of   the Resolution is and so 
far as the mover is   concerned,   all   that   he   
wants,   is that  article  334  of  the    
Constitution should    be    kept    alive for    
another period of 10 years.   That is to say, so 
far  as  the  representation   in   Parliament  and  
State  Legislatures  is  concerned,   that   
separate    representation should  continue   for   
another    period of 10 years.   Then the other 
part is— and that also is    a    very    important 
part—the mover says that this should be 
extended only from 10 to 20 years. He does not 
say that this should be extended   permanently.     
Now,   therefore,    the only point    and the    
only criterion on which we should vote in 
favour or  against  this  Resolution    is whether 
there has been any change in the circumstances 
which prevailed at the time article 334 of the 
Constitution  was   passed,   whether  those   cir-
cumstances, which several leaders and great   
leaders   too,   of  public   opinion in those days 
considered and arrived at the conclusion that 
article 334 was the proper  remedy  for  the  
situation as it then existed—whether those cir-
cumstances   have     changed     in     any 
manner.   The question is whether that situation   
does   or  does   not   continue till today.    If 
that situation does con- 
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tinue,  then  obviously    there    is    no 
objection   to  extending  the period  of 10 
years to 20 years.    As Shri Sapru quite   
rightly   said,   there   is   nothing sacrosanct or 
sacred about the period of  10 years. The     10    
years    period could as well be 20 years or 30 
years. Therefore,   the   main    question    that 
should exercise the minds of speakers here   is   
whether   those   circumstances which existed 
at the time of the passing of the article 334 of 
the Constitution  still exist today or they don't 
exist.    If your case is that they don't exist,  
don't extend the period but if the case is  that 
they  do,  that those circumstances do exist, 
then I suppose the hon. mover of the 
Resolution has certainly made out a good    
case    for his Resolution.    When you put    
the matter  in  this  way,  I  am  sure you would 
agree that  during the last  10 years, let us say 
from 1946, from the time we got our 
Independence let us say,—and I don't really 
think that our society has learnt the lesson it 
ought to have from the fact of untouchabi-lity 
in our society.    I have had personal  
experience,   I  have  moved    in the villages 
myself, if I may say so, I myself at some 
period of time, was in charge  of this particular 
portfolio in  the  old Madhya    Pradesh and    I 
know what difficulties Harijans have to 
undergo in our society.   I need not repeat all 
that here because I know, everyone in this 
House is sympathetic towards  the Harijans.    
On the other hand,  it need not be forgotten    
that there is a good deal in   the   point of view  
that  was  urged  by  my  friend Shri  
Deokinandan  Narayan.  There is a  great  
danger in    having    separate respresentation   
say  for    Muhamma-dans or Harijans or 
scheduled castes. As a matter of fact all this is 
quite contrary to the spirit not only of the 
Constitution    but    to    the    spirit    of 
democracy itself.    We don't want any 
reservation  for  anybody  as  a matter of fact 
but  then,  the point is,  since we,   or   the   
Constitution-framers    in their wisdom found 
it necessary     to enact this particular piece of 
legislation,      this  particular   article  of  the 
Constitution, the point now is whether 

those circumstances have changed and I 
submit, with all respect to the House and to 
yourself, that those circumstances have not 
materially changed. 

Shri  Narayan  made  a  great  point and that 
shows that the matter is not really   as   simple   
as   it   looks.    After all  if  we  give reservation  
not   only to scheduled castes but to the sche-
duled tribes also, it appears to be an arguable 
case  that  all  other minorities including the 
Muslims should get separate representation and 
once you give separate representation to separate   
communities,      they   get,   so   to speak,   
vested  interest   in   the  whole thing.    Instead 
of trying to do away with these privileges  which 
we  give them,  they insist on those privileges 
and they see to it    that    those    privileges    do    
not    vanish    from    our society.    As a matter    
of    fact,    the object of all these privileges is 
merely to make up for the    handicap—social 
handicaps—that  they    have    in     our society 
but then our misfortune is that as soon as we 
begin to do it, as soon as   we   try   to   do   
away     with   this handicap, that becomes a sort 
of privilege that becomes a sort of vested interest 
and people begin to stick to it instead of trying to 
do away with it.    That is a great danger to 
which my friend Shri Narayan pointed and in so 
far as he made out this point, he    was  quite    
right.    But    then    I believe as I said in the 
very beginning this  particular  Resolution  has   
got  a very limited scope.    It only says that so  
far   as   the     Parliament   and  the State 
Legislatures are concerned, the period of 10 
years under article 334 of the Constitution may 
be enhanced to 20 years and I don't see that there 
is any   logical   objection   to   this   particular 
proposal  made    by    the    hon. mover. 
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SHRI   R.   P.   TAMTA   (Uttar   Pradesh):    
Mr. Deoutv Chairman, this is a very  important 
matter which concerns not only  about eight 
crores of scheduled castes and scheduled tribes 
but the whole country because, on a •decision  
of the    question    which    is before    the    
House    would    largely depend  the  future 
progress    of    our country.    Let us see, Sir, 
the Resolution as it stands.    It seeks to amend 
article 334 of the Constitution which provides 
that reservation with respect to the scheduled 
castes and the scheduled  tribes would 
terminate after a period   of   ten  years  from   
the   commencement   of   the   Constitution.     
By this  Resolution,   my hon.  friend,  Mr. 
Rajabhoj,   wants  that  the period    of 
reservation  should    be    extended    to twenty  
years  instead  of    ten    yrars. Before dealing 
with the question    of reservation    as    a    
whole,    I    would request the House to take 
into consideration the factors and the circum-
stances which led the framers of the 
■Constitution to embody in the Constitution a 
provision with respect to the reservation for 
the scheduled castes and the  scheduled  tribes    
and    also    the reason why they have fixed a 
period of ten years only.    When we go and 
look at it, we find that the Advisory 
Committee on minorities, in its meeting of the 
8th August, 1947, had decided that the 
reservation for the minorities as a whole, 
including the scheduled castes and the 
scheduled tribes, should  be  for  a  period  of  
ten  years and further there was a provision 
that thereafter  the  whole  question   would be 
reconsidered. Later on, in its meeting of May,  
1949, it was decided that the   reservation  with  
respect  to    the scheduled  castes  and    the    
scheduled .tribes  would  remain    and    that    
the 

reservation with respect to the other 
communities, that is the Muslims, Christians 
and Sikhs should go, but the Committee did 
not say anything as to what would happen 
with respect to this reservation after the 
expiry of ten years, as was the decision of the 
1947 meeting. 

As  I  had    submitted    earlier,    to 
understand this question, we have to look into 
the question of reservation. Personally I feel  
that there are two conflicting   opinions   
prevalent   among the scheduled castes with 
respect   to this  question.    There  is a  section  
of the community which feels that this spoon-
feeding, that is the reservation, which   in   a 
way has demoralised the community and has 
retarded its progress and has made it dependent 
on the sweet-will  and  mercy  of  others, 
should  go  because,   only  then  would the 
community be able to stand on its own feet and 
will be able to fight for its  rights  and progress 
rapidly.    Sir, this  is  one  aspect,   and  there  
is  the other  aspect of  the question.    There 
are certain persons who hear that in case there 
is no reservation the members of the scheduled 
castes and the scheduled  tribes  will not be 
able to fight and contest  elections  and  come 
out successful  in  the contest against people of   
other   castes.    This fear is also borne out by 
the facts as we see. In the present composition 
of the various    upper    houses,    the    
Legislative Councils in the States, and the 
Rajya Sabha  hera,  we find  in these bodies 
that the representation of the scheduled castes 
and the scheduled tribes is hardly  1  per cent,  
or even  less than that,    and    in     the     
Rajya     Sabha, it is hardly 3 per cent, while in 
the Lok Sabha and the State Assemblies, due to 
the reservation of seats for the scheduled   
castes   their   representation is about 15'5 or 
15'4 per cent.    When we look at the facts we 
fear that, if there is no reservation, the 
members of  the  scheduled  castes  may  not 
be returned  to  the  Legislatures  in  proportion   
to   their   numerical   strength. Why it is so 
and how it can be remedied are questions 
which we have to take into consideration.    As 
a matter of fact, democracy and reservation do 
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[Shri R. P. Tamta.] not go side by side.    
Democracy presupposes equality,  and when 
there is adult  franchise,  the  idea  of reserva-
tion   looks   rather  odd.    But,   in   our 
country,  the actual  condition of    the people 
inhabiting here, the social disabilities and    
the    various    atrocities which  the Harijans 
had  to  suffer  on account of various factors in 
the past and  which had  led  them  to  lag  far 
behind in the march of rrien, had to be taken 
into account, and the framers of the 
Constitution thought, and I think rightly 
thought, that if there was no reservation  for  
these  communities  in the Legislatures,  
membars    of    these communities would not 
be returned to these  august  bodies  and  will 
not be able   to  place  before   the  Assemblies 
and the Lok Sabha the grievances and the 
disabilities and the problems connected with 
the scheduled castes and the scheduled tribes.    
This departure was,  therefore, made;    an    
exception was made in the case of these com-
munities, and a provision was embodied  in  
the Constitution giving them reservation.    If 
you were to compare the  conditions  
prevalent at  the time the Constitution was 
framed and the conditions  prevailing  at 
present,  you will   find   that   there   has   
been   some difference in the economic, social 
and educational condition of these classes. 
Even   then   they   are   very   backward and 
they will not be able to compete on    equal    
terms    with    the   persons belonging  to  
other  castes.    Thus  the 

object with which this reser-3 P.M.   
vation  was  granted    by    the 

Constitution makers is still there. 
So, I think it is necessary that some means 
should be devised to see that the members of 
these communities get a fair representation 
in the various Legislatures. 

As the time is short, I will not go through 
the various reports of the Commissioner for 
Scheduled Castes, which go to show that 
although un-touchability stands abolished 
under article 17 of the Constitution, it is still 
observed in some form or other, more 
particularly in rural areas. The persistence of 
caste distinction and caste prejudices  
constitutes  a   challenge   to 

our nation. It is, however, gratifying to note 
that the discrimination based; on caste 
prejudices, though deep-rooted, is gradually 
weakening its hold on the progressive 
elements in our society. Again, as far as forced 
labour is concerned, the Report says, "it is true 
that this practice is not found generally except 
in rare cases and in some of the interior areas, 
but it is still prevalent in one form or other." 
So, the various disabilities, the consideration 
of which had led the framers to make 
provision with respect t& reservation of the 
scheduled castes,, are still there. Therefore, 
something; I think has to be done. 

As I have submitted earlier, there has been 
some change and change for the better. It is not 
that if the members of the scheduled castes 
contest elections they will not be able to come 
out successful. It is not so. There have been 
instances when the scheduled caste people 
fought elections and they were successful in 
general seats. I know the case of my own 
district, A'mora, which is regarded as an 
orthodox district. There I know personally of 
the case of a relation of mine Sri Hari Prasad Ji 
Tamta who fought a direct election for the 
chairmanship of the municipal board and he 
got the highest number of votes of the caste 
Hindus. He was chairman: of the municipal 
board. He was elected by the caste Hindus. He 
remained there for seven or eight years. So, it 
is the capability of a man, it is his work, his 
service, that is taken into consideration by the 
people at the time when they elect him to the 
various posts. As I have said, mine has been an 
orthodox district as it is called. There too if a 
scheduled caste man has some service to his 
credit-then he is able to compete with others 
and there have been instances when the 
scheduled caste people had been-returned from 
the general constituencies, in the Vidhan 
Sabhas and the Lok Sabha also. 

As far as the question of reservation. is 
concerned, my submission would be that even 
if the reservation is termi- 



 

nated, as is provided in the Constitution, there 
can be another way out. There can be a via 
media. Let the reservation be terminated, but 
there should be some amendment of the 
Constitution with respect to articles 331 and 
333. These articles say that in case the 
representation of the Anglo-Indians is not in 
adequate number in the Legislatures, the Presi-
dent and the Governor will have the power to 
nominate them in the Legislatures. Similarly, 
if you want to give up the reservation, and 
decide that the period of reservation should not 
extend, then the Constitution should be 
amended suitably. We might say that the 
reservation would go and the members of the 
scheduled castes and scheduled tribes should 
contest in general election. And if they are not 
returned in sufficiently, large numbe2-s in the 
various Legislatures, there should be a 
provision in the Constitution saying that the 
President or the Governor, as the case may be, 
might nominate members from that 
community in the Lok Sabha or the Vidhan 
Sabhas. This can be the one way to ensure fair 
representation. This will be my suggestion 
because I feel that as long as the reservation 
would remain, the scheduled castes and 
scheduled tribes might not be able to progress 
rapidly and stand on their own feet. 

As far as the reservation in the Services is 
concerned and the special facilities for them in 
the educational field is concerned, I think it is 
imperative that reservation in the Services 
should stand and the special facilities for them 
for their educational advancement should be 
there. I would suggest that a period of ten 
years might be provided. During these ten 
years, the power to nominate members of the 
scheduled castes and scheduled tribes in the 
Lok Sabha be given to the President. And 
during that period there should be (Time bell 
rings.) free education for the scheduled castes 
and scheduled tribes in all stages and there 
should be reservation in the services and the 
Government should see that these provisions  
for  reservation in  the  services 
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and for their educational development and 
economic development are fully implemented, 
so that after, say, ten years, when that 
provision goes away the scheduled castes and 
scheduled tribes might be able to come into 
level with the rest of the people of the country. 
Our democracy can only be successful when 
all people, of different castes and communities 
are equal in all respects and get equal 
opportune- • ties for development and all that. 

Finally, I would say that for th« successful 
progress of our democracy, the greatest 
obstacle that comes in the way is the caste 
system and unless the caste system goes away 
the dis-: tinction between high and low, 
between the upper easte and lower caste 
would remain. I know there ar« social 
reformers like Santramji and others who have 
established 'Jatpat Todak MandaV and 
sponsored inter-caste marriage and all that. 
Government should also see to that aspect of 
the question and should do everything 
possible, so that after some years there will be 
no occasion for th« scheduled castes and 
scheduled tribes to come forward and ask for 
further extension. 
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Castes and the Scheduled Tribe would bring in 
a resolution whic would, in a way, be affecting 
all th backward people. He has brought thi 
Resolution for the sake of a few wh are 
Members of Parliament and wh are Members of 
the Assemblies. H has not touched the main 
question a to how far these ten years hav 
improved the condition of the Sche duled 
Castes and the Scheduled Tribes I thought 
probably he would bring ii some sort of a 
comprehensive reso lulion. Sir, what would be 
his rep]; to the electorate when they ask hir 
whether he did anything to get reser vation for 
them? The only reply h can give is "Yes, I had 
brought i resolution fqr myself and for a tev 
others." 

Then, Sir, another question tha arises is how 
far this reservation i essential. Has it brought 
unity? Ha it brought solidarity? Has it create* 
friendship, or has it created a divi sion? This 
matter is of a very ver; serious nature. One has 
to conside it very carefully and see if the air 
with which we had started has beei fulfilled by 
these reservations. I an neither opposed nor am 
I in favou of this Resolution, but I do wish tha 
the whole matter has to be gon through, 
carefully studied and then . decision arrived at. 
We find in th Constitution in  article 338 it is 
said 

"The President may at any tim and shall, at 
the expiration of tei years from the 
commencement o this Constitution by order 
appoint ; Commission to report on the admin 
istration of the Scheduled Area and the welfare 
of the Schedule! Tribes in the States    ..." 

So that a Commission has to bi appointed. 
Now, this matter may alsi be referred to that 
Commission because the present Assemblies 
an< the Parliament will continue till 1962 
There is no feverish hurry. Thi matter is not 
closed as yet. We havi to carefully consider 
these things. T< my mind it appears that the 
time ha come when a clear distinction has ti be 
made between the backward people 

SHRI MAHESH SARAN (Bihar): Mr. 
Deputy Chairman, Sir, I thought that our great 
leader of the Scheduled 
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*nd others. The backward people are lot the 
Scheduled Castes and Sche-Juled Tribes but 
the backward people ire the poor people of 
India and we should try and see that their 
development also is taken in hand side by 
side with the development of the Scheduled 
Castes and Scheduled Tribes. I have been 
strongly feeling ibout it as I have moved 
about in tillages and have seen the conditions 
)f the poor people. They are now a .■lass by 
themselves, whether they be Hindus, Muslims 
or Scheduled Castes or Scheduled Tribes. 
Even Scheduled CDste and Scheduled Tribe 
people, if th. > are officials, have res-ject 
shown to them but poor Brahmins, poor 
Khatris or poor Sche-iuled Castes have no 
attention paid o them. Therefore, my 
submission is hat we have also to see whether 
we ihould not in future, make plans by vhich 
the Scheduled Castes and Sche-luled Tribes 
and the other poor peo->le are looked after 
properly. 

There is another point which is worthy of 
serious consideration, and t is whether within 
the Scheduled Pastes themselves we are not 
having mall groups of different castes, and 
ittention has to be paid to this, so hat this 
feeling of difference among hemselves may 
disappear. We should ry to have a united 
India consisting >f the Scheduled Castes and 
all the >ther castes working together. There-
ore, my submission is that, instead of 
leciding this question now, a Commis-ion 
should be appointed to go into the vhole 
question and see whether it is idvisable to 
have this period extended tfter the expiration 
of ten years. 
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THE MINISTER OF HOME AFFAIRS (SHRI  
GOVIND  BALLABH PANT):     Sir, this is a simple 
Resolution.    Its purpose has  been fully  stated    
by    the mover.    The Resolution asks for the 
extension  of the period provided for 
reservation   of  seats    for    scheduled castes in 
the legislatures under article 334 by 10 years.    
The Constitution at present does  not  admit of 
any such reservation   after  the  expiry    of    
10 years.    That period of  10 years will expire 
in ■ 1960;    however,  it is laid down that they 
will not be expected to be withdrawn  at  the  
end  of this period of 10 years but this system 
will continue   till   the  dissolution   of    the 
House.    That  means,   that  they  will have  
the  benefit  of  reservation    till 1962   but  
thereafter  if  the  Constitution remains 
unamended in its present form, then there will 
be no reservation for scheduled castes or 
scheduled tribes.   Shri Rajabhoj has confined 
his Resolution to Scheduled Castes only. 

SHRI P. N. RAJABHOJ: No, the Scheduled 
Tribes also are there, in the amended 
Resolution. 

SHRI GOVIND BALLABH PANT: You 
have amended it? Well, I am glad; otherwise 
it would be difficult to discriminate against 
Scheduled Tribes. That is, however, a minor 
point. 

I imagine, that hon. Members of this House  
are familiar with the history 

' of this problem. I do not want to go back to the 
pre-independence period, to the epic fast of 
Mahatma Gandhi, or to other matters. I 
recognise, however, that the Scheduled Castes 
are today not in a position to stand on their 
own legs and to occupy such a position as 
would enable them to hold their own against 
other sections of the community. When the 
Constitution was: framed, a Minority 
Committee was appointed, which was 
presided over by Sardar Patel. At one stage it 
was decided that the minorities should have  
seats reserved for them 

I   in   accordance   with   their  population, 
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that is to say, the    seats   for    every minority 
should bear the same proportion  to  the 
strength  of a  legislative body as  their 
population bore to the total population  of  the  
country.  The principle  of  separate  
electorate    was condemned by all 
unanimously,    yet, reservation    for all    
minorities    was accepted.      Later   on,   the  
minorities themselves felt that it would not be 
in   their  interest  to  have  any    such special 
treatment and they agreed to rub shoulders 
with others and to have no reservation for 
themselves.    Muslims,  Christians and Sikhs 
alike,    all of them agreed to seek elections 
and not to have any sort of protection for 
themselves in any shape or form.    It was, 
however, realised that the Scheduled Castes 
stood in a different category, that, though they 
too formed a minority,  they  formed    
perhaps    the weakest section in    our    
community. Similarly   the   Scheduled   
Tribes   also held a very weak position. 
Accordingly reservation for a period of ten 
years was provided.   The Bill relating to the 
Constitution  was   then   being   piloted by 
Dr. Ambedkar.     Amendments    of various 
types  were moved,    but    no change  in   the    
proposal    that    was initiated    by    the    
Government   was accepted, and that 
'proposal' is    now embodied in the 
Constitution. I understand that Mr. Rajabhoj 
has succeeded in securing the sympathy    of    
many Members of this House to his Resolu-
tion.    I  am not surprised, for he is one of the 
Members who espouses the cause   of  the  
Scheduled  Castes   with his unrivalled 
earnestness, and he gets a ready response.   So 
far as I am concerned,  I had occasion to    
make    a statement  in  the Lok  Sabha  in  
this regard just two days ago.    I stated a 
minute ago that the present arrangement will 
continue    till    1962.      The question at 
present is not important or urgent.    We will 
give earnest consideration to the proposal 
made by Shri Rajabhoj, and as I submitted 
just now, I  personally feel  that the  
Scheduled Castes and the Scheduled Tribes 
still continue to be very weak links in our 
national chain.    So I would like them to gain 
fresh strength and we would like to do all that 
we reasonably can to enable them to stand on 
their own 

legs and to be able to join others on terms of 
equality, social, political and economic. So 
the matter will be given very earnest thought, 
but there is no urgency about it. A decision 
will be taken before 1962 and if it is intended 
to extend the period, then a Bill will have to 
be introduced in Parliament for amending the 
existing article of the Constitution. In any 
case, we will approach Parliament for the 
expression of its opinion on this subject 
before the expiry of the period now available 
for reservation, and we will be guided by the 
views of Parliament. We will in the meantime 
give thought to it, and we hope to be able to 
place the considered opinion or proposals of 
Government before Parliament. 

In view of what I have said, I trust the 
mover will be pleased to withdraw his 
Resolution. 

4 P.M. 
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MR. DEPUTY CHAIRMAN: Has he the 
leave of the House to withdraw the 
Resolution? 

(No hon. Member dissented.) 

The Resolution was, by leave, withdrawn. 

MR. DEPUTY CHAIRMAN: There are 
three other Resolutions. Mr. Mahabir Prasad 
is not here. Mr. Raja-bhoj, are you moving 
your next Resolution? 

 

MR. DEPUTY CHAIRMAN: You are not 
moving. Shrimati Savitry Devi Nigam is not 
here. There is no other business before the 
House. The House stands adjourned till six 
o'clock for the presentation of the Budget. 

The House then adjourned at 
fifteen minutes past four of the 
clock till six of the clock. 

The House reassembled at six of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

THE BUDGET   (GENERAL),   1958-59 

THE DEPUTY MINISTER OF FINANCE 
(SHRI B. R. BHAGAT): Sir, I beg to lay on the 
Table a statement of the estimated receipts 
and expenditure of the Government of India 
for the year 1958-59. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. on Monday. 

The House then adjourned at one 
minute past six of the clock till 
eleven of the clock on Monday, the 
3rd March 1958. 


